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[Shrimati Indira Gandhi] 

I did not visit any temples, or do any visiting 
of that kind as my time in each place was 
extremely limited. 

THE DEPUTY CHAIRMAN: I think the 
Prime Minister nas given a full reply and I go 
on to the Private Member's Resolutions. Mr. C'. 
L. Varma will move his Resolution. 

SHRI BHUFESH GUPTA : I have given 
notice of a motion. 

 
THE DEPUTY CHAIRMAN: Whatever 

process is open to hon. Members, they may 
take it up. 

RESOLUTION ER ACCORDING FULL 
STATEHOOD   TO   THE     UNION 

TERRITORY   OF  HIMACHAL 
PRADESH 

SHRI C. L. VARMA (Himachal Pradesh) : 
Madam, before I move my motion, one day 
has been allotted for this Resolution. I would 
like to know how 

many hours it constitutes. I have tn say that this 
is a very important Resolution as far as 
Himachal Pradesh is concerned It is a life and 
death question for Himachal Pradesh. 

THE DEPUTY CHAIRMAN: You will get 
another one and a half hours on the next 
occasion. Please begin. 

SHRI C. L. VARMA: Thank you very 
much. 
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"Ceding to the Dominion Government 

full and exclusive authority, jurisdiction and 
power for and in relation to the Government 
of their States." 

 
"Other Rulers signed similar agreements 

on subsequent dates. Having regard to the 
wishes of the Rulers and the people of the 
Hill States that the territories of these States 
should be consolidated into one Unit and 
the desirability of making available to these 
areas   manpower   and   wealth- 

power resources of a large administrative 
unit the Government of India integrated 
these States into a Centrally Administered 
Unit known as Himachal Pradesh." 

' 'The new province which comprises of 
territory of 31 Hill States had an area of 
10,000 square miles with a population of 
about 9,35,000 and a revenue of about 8.5 
millions of rupees. It was inaugurated on 
April 15, 1948." 

It is mentioned  in the White Paper on 
Indian  States, 1950   (Appendix XXVII). 

 

"...making available to these areas 
manpower and wealth-power resources of a 
large administrative unit;" 
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"In the final stage, after this area is 
sufficiently developed in resources and 
administration, it is proposed that its 
Constitution should be similar to that of any 
other province." 
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SHRI   BANKA      BEHARY      DAS 
(Orissa) : Why is the question of viability being 
raised because even the Government of India 
is not viable unless it goes to Moscow or 
Washington ? 
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The question was proposed. 

SHRJ LOKANATH MISRA (Orissa): If the 
Government agrees immediatey... 

THE VICE-CHAIRMAN (SHRl M.P. 
BHA.RGAVA): There is no indication of that 
please. 

SHW LOKANATH M.SRA : Now uggjstion 
has corns in a concrete form 1 think the Mini 
ter of Home Affairs would be wise enough to 
send word to his senior colleague to obtain his 
consent about it. 

SHRl BHUPESH GUPTA (West Bengal): 
The sense of the House should be madi 
known to him. 
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THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA) : You cannot delegate to 
yourself the powers of the Chair. 

SHRI LOKANATH MISRA: I would have 
been extremely happy if the Central 
Government could have any time acceded to 
something which was said in sense. They always 
accede to things which are nonsense. Thi' thi first 
time I hope and expect thr.t they would 
probably yield to sense. 1 was in fact in a 
divided mind, Sir, before I listened to the 
mover of this resolution whether I should 
participate in it or not... 

SHRIBHUPESH GUPTA: Thenkeep your 
mind first. 

SHRI LOKANATH MISRA : When I saw 
that your party was disintegrating into pieces I 
then started doubting my own mind. 

SHRI BHUPESH GUPTA : Therefore... 

SHRI LOKANATH MISRA : Please do not 
talk of your party now. Sir, unless there is 
some interruption from my senior colleague 
Mr. Bhupesh Gupta when 1 speak, it does not 
beccm? interesting. Therefore'you would 
please allow seme time if it is necessary so 
that he could have some sort of an interruption 
and an answer from me. Sir, having listened to 
the mover of the resolution I felt inclined to 
speak naturally. The justification was so 
overwhelming on his side and the injustice 
done to him by the Minister of Heme Affairs 
was so great that it should be properly 
emphasised on the floor of the House. I shall 
begin with the premises given by the exalted 
leaders of the party in power. Number one: 
Late Sardar Vallabh bhai Patel who was res-
ponsible for the integration of the States 
said—and probably there could not have been a 
promise given to the people in any clearer 
words, 1 take the extract from his speech—
said en 18th March 1948  : 

"The ultimate objective is to enable this 
area to attain the position of an autonomous 
province of India". 

He began with that and ended by saying : 
"In the final stage after this area is 

sufficiently doveloped in its resources and 
administration it is proposed that its 
constitution should be similar to that of any 
other province of India." 

The late Pandit; Jawaharlal Nehru reiterated 
it though in a different context. He said, I am 
taking a quotation from this book : 

"I submit that even this Parliament is 
committed to it. Apart from the minor points 
of difference any hesitation in giving effect to 
it will not have good results. It will show that 
we give our word and cannot keep it.lt is not a 
good thing for a Government and certainly not 
for Parliament." 

Mr. Bhupesh Gutpa will not say that when it 
comes to the privy purses of the Princes. He 
becomes so agitated. He is nodding his head... 

SHRI BHUPESH GUPTA : Bad promises 
are to be broken.I would be glad enough... 

SHRI LOKANATH MISRA : Fortunately 
enough till now the Government has not 
heeded to the communist philosophy. 1 f they 
had done, they would have been wiped out of the 
country . .. 

(.Interruption   by   Shri   Bhupesh 
Gupta.) 

as has happened in other countries. You have 
been rooted out in some States. Now Sir,   
coming  back  to  the   point... 

SHRI BHUPESH GUPTA :   We are 
wiped out but my friend has been netted in. 

SHRI LOKANATH MISRA : Netted in? 
Now Sir, the great leaders who had a national 
perspective about matters, who looked beyond 
a decade or two decades ahead, have held 
promises to the people that this particular State 
would be given a full statehood, but 
subsequently their successors in the shape of 
either Mr. V. C. Shukla or Mr. Y. B. Chavan 
have arrived to tone down the emphasis of the 
promises. Mahatma Gandhi once said on a very 
historic occasion when he wro'e a btter to Lord 
Wellingdon that as times changed patterns 
changed. Now as times change faces change; as 
times change Congress changes. As times 
change adulteration, infiltration from the 
Communist Party into the Congress Party takes 
place, and therefore, complete repudiation of 
all promises takes  place. 

The tendency is so bad indeed. I am 
extremely happy to point out that Mr. Y.B. 
Chavan is a victim of it. He has around him 
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a set of people who are infiltrators. They never 
belonged to the Congress. They have just got 
into the Congress and have now taken over the 
reins of the ruling party, it seems. 

SHRl BHUPESH GUPTA :   As for 
example, Maharaja Karan Singh. 

SHRI LOKANATH MrSRA: Definitely, 
Mr. Karan Singh is one. Why, there are othe rs 
Member also who once belonged to the Leftist 
Party and who have now infiltrated into the 
Congress. 

THE VICE-CHAIRMAN (SHRI M.P. BH 
ARGAVA): Mr. Lokanath Misra, are we 
discussing Himachal Pradesh statehood or 
individuals? 

SHRI BHUPESH GUPTA : Mr. Lokanath 
Misra was a film star of repute. You must 
never forget that. 

SHRl LOKANATH MISRA : The lea 

 
dership has gone to them whether it is bad 

or good. 

Now, Sir, I was talking about the promises 
made. The promises of the present 
Government are as cheap as any promise made 
in a market place. But I am talking about 
promises given by great men like Sardar 
Vallabh bhai Patel or Pandit Jawaharlal Nehru. 
Who are those adulterators to ignore those 
promises? 

[THE     VICE-CHAIRMAN      (SHRI     D. 
THENGARI)   in the Chair] 

 

Sir, the main point in the mind of the Home 
Ministry not to allow statehood to Himachal 
Pradesh seems to be their attitude of imperia-
lism towards these small colonies of theirs. The 
only place which they can directly rule are 
these small centrally administered areaslike 
Manipur, Tripura, and Himachal Pradesh or 
some other areas that are unaer them. Once they 
had a taste of this direct rule, probably they do 
not want to part with that power. They have 
always an eye on the greater Provinces where 
they try to topple the Ministries. Since they 
cannot do that they must have some permanent 
colonies. They have temporary colonies like 
Bihar, Uttar Pradesh or West Bengal or some  
other  States.. . , 

SHRI BHUPESH GUPTA : Like the Khas 
lands of the Nizam. 

SHRI LOKANATH MISRA : ... Yes, like 
the Khas lands of the Nizam from whore Mr. 
Shukla can inherit from Mr. Y.B. Chavan. 
Therfore, these are their Khas areas and they do 
not part with them. But the promises given by 
their forefathers, the great leaders, have to be 
respected. I would like to know from the 
individual Members of the ruling party whether 
they would like to respect the promises given 
by the late Pandit Jawaharlal Nehru or are they 
there in the Congress Party to cash in on his 
name to get elected to the Legislatures? 

SHRI A.D.MANI (Madhya Pradesh): What 
about the Princes? You want the promises 
with them to be kept. 

SHRI LOKANATH MISRA : I want all 
promises to be kept. I am not like Mr. 
Bhupesh Gupta who takes one and repudiates 
the others. 1 am in favour of keeping all 
promises once you have given them. 

SHRI DAHYABHAIV. PATEL (Gujarat) :    
Thanks to Mr. Chavan. 

SHRI LOKANATH   MISRA    Mr. 
Chavan wants to rest ont heir shoulders. That is 
what I told this House once, that he 

 

What right have they to ignore or repudiate 
them? They have absolutely no right to 
repudiate them. 

THE VICE-CHAIRMAN (SHRI M.P 
BHARGAVA) : Mr. Rajnarain, he un-
derstands   that. 
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[Shri Loknath Misra] 
is trying to rest upon the slippery shoulders of 
the Leftist parties. His fall is inevitable. I 
have predicted it. 

SHRI A. D. MANI : Imminent or 
inevitable. 

SHRI BHUPESH GUPTA: Your shoulders 
are evidently very tender, Mr. Misra. 

SHRI   LOKANATH   MISRA    :   He 
would not dare to stand on my should because 
they are so stiff and so  thorny. 

SHRI BHUPESH GUPTA : We know the 
Swatantra Party shoulders. They are lovely. 

SHRI LOKANATH MISRA : No1 mine. 
Do not equate my shoulders with the 
shoulders of the Swatantra Party. 

SHRI KRISHAN KANT (Haryana): They 
are thorny. 

SHRI LOKANATH MISRA : Therefore, 
Sir, the Centra] Government and the Home 
Ministry particularly would be well-advised to 
honour the promises you have made. The time 
has come to honour these promises. Now they 
have unanimously passed a Resolution in their 
Assembly which may be followed by an 
agitation. The ruling party which is the same 
as the ruling party at the Centre does not want 
to get into an active agitation but all other 
parties have already informed the Government 
here at the Centre and their own Governments 
that unless the promises are kept, they will be 
forced to actively agitate for full Statehood. 
So, Sir, I would appeal to the Home 
Ministerthai before something very serious 
happens, let him consider this matter and take 
a final decision in the matter so that things do 
not go out of his hands. 

Sir, certain things have come to my notice 
which I consider to be extremely humilia" ting 
for any Cabinet to be run that way I am told 
that in Himachal Pradesh the Lt. Governor 
Wanted to take one or two of his staff, 
probably an A. D. C., and this was done 
without the knowledge of the Chief Minister. 

SHRI   BANKA   BEHARY    DAS    : 
Through Chief Secretary. 

SHRPLOKNATH MISRA : It was done 
through the Chief Secretary without the 
knowledge of the Chief Minister... 

SHR1A.D.MANI: The Lt.Governor has the 
privilege of taking an A. D. C. with hirn, 
nobody else. 

SHRI BANKA BEHARY DAS:   And 
the Chief Minister is nowhere in the picture. 

SHRI LOKANATH MISRA : I am thankful 
to the Home Ministry that Mr. Mani has not 
been appointed yet as the Lt. Governor. I 
thought he understood something about these 
appointments but it appears that he does not 
have the basic knowledge about appointments 
in the States. 

SHRI B. K. P. SINHA (Bihar) : I would like 
to have one information from the hoa'bl; 
Member. 

SHRI LOKANATH MISRA : In view of 
these interruptions you would allow me some 
moretime, Sir. I am prepared to talk for two 
hours. 

SHRI B. K.P.SINHA : I want factual 
information from you or the Home Minister. 

SHRI KRISHAN KANT :   Are  they 
the same persons? 

SHRI B. K. P. SINHA : If the bill for the 
appointments was footed by the Himachal 
Pradesh Government then it was but proper that 
the Chief Minister was consulted. But if the 
Home Ministry or some other Ministry of the 
Government of India is footing the bill, then the 
Lt. Governor can make the appointments. I just 
want to know the real  position. 

SHRI LOKANATH MISRA : The Home 
Minister should be in a position to reply. But 
whatever inform it ion I have I shall furnish to 
the House. The information I have is that the Lt. 
Governor and the Chief Secretary had the 
audacity to appoint the personal staff of the Lt. 
Governor without any intimation io the Chief 
Minister. What is the Chief Minister meant for 
? 

SHRI A. D.MANI : Do you mean to say that 
the Chief Minister must know who are the 
cooks that are being appointed by him. 

SHRl LOKANATH MISRA : I do not think 
the Hitavada should know before the Chief 
Minister knows... 

SHRI BHUPESH GUPTA : Sir, the Chief 
Minister is the Naib Gumashta of the Home 
Minister. 

SHRI BANKA BFHARY DAS:    The 
Chief Secretary  can know but the Chief 
Minister cannot know. 
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SHRI LOKANATH MISRA : I can
understand the Governor directly writing to the 
Home Ministry. But the Governor sends the 
file through the Chief Secretary who is 
supposed to serve under the Chief Minister and 
the Cabinet and it comes directly to the 
Government of India. It is absolutely 
humiliating. 

SHR' B. D. KHOBARAGADE (Maha-
rashtra)! In other Sates the Governors are 
show-pieces. The Chief Ministers in all these 
Centrally-administered areas are also show-p-
ieces. 

SHRI LOKANATH MISRA    That may be 
another aspect of it. But all this must have been 
done through the Home Ministry and it must  be 
with the explicit knowledge of either the   Home 
Minister of any of his Deputies. This is as a 
result , of the delegation of authority which may 
be oral or   otherwise      A Lt. Governor could 
not dare to treat the Chief Minister of a State 
like this elsewhere. Sir, now 4 P.M. the snag is 
that the Assembly there is an elected Assembly. 
The Chief Minister is   responsible   to the 
Assembly and to his people. But the overlord is 
the Home Minister. What responsibility does he 
have?   It is like the British days, the Secretary    
of   Siate  staying   in Londo.i and doing 
everything by wire-pulling. The Home Minister, 
Mr. Chavan, stays in New Delhi and may be his 
Under Secretary would be dealing with the files 
that come from Himachal Pradesh ... 

SHRI BHUPESH GUPTA i Not maybe; it is 
so. 

SHRI LOKANATH MISRA : Because 
there are Members like Mr. Bhupesh Gupia 
and others who all the time keep the Home 
Minister under a permanent torture, no senior 
man will have the time to go into these files 
coming from Himachal Pradesh. 

SHRI BHUPESH GUPTA i Is the hon. 
Member keeping the Home Minister under 
permanent pleasure ? 

(Interruption). 
SHRI LOKANATH MISRA l I thought the 

Minister got up to say something. He is 
running away. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI ) i You may kindly wind up. 

SHRI LOKANATH MISRA: Autho.iiy 
should    accompany responsibility.   You 



931 According full Statehood [ RAJYA  SABHA] to Himachal Pradesh 432 

THE VTCE-CHAIRMAN    (SHRI D. 
THENGARI) i    Your   time is up. 

SHRI LOKANATH MISRA 1   Can I take 
one minute more? I will mention about the 
projects. Mr. Varma mentioned something     
about   projects.   He    said that  the projects 
have become national projects. In the case of 
other projects, I do not know whether they 
have declared any project in the coun'.ry as a 
national project. We have so many projects in 
our S<"ate of Orissa. The Hiraku'd Dam is there; 
the Rourkela Steel factory is there. They are 
not called national projects as such. Of course, 
they  belong to the nation; naturally every 
project belongs to the nation. But in the case of 
Himchal Pradesh, why should not the benefits 
out of these projects go to the Himachal 
Pradesh? He says that the territory is viable 
now. As it is, it   is economically viable, but it 
would   add to the resources of Himachal 
Pradesh if the benefits out of these projects 
which are situated in Himachal Pradesh went 
to Himachal Pradesh.   Why should the  Home 
Ministry, which functions now only as the 
trustee of the Centrally administered areas, take 
a final decision in the matter?   Who are they?   
A   time might come tomorrow when the 
Ministry changes here in the Centre. If my party 
comes to power, I will immediately give 
Statehood to Himachal Pradesh. What would 
be the position then? 

SHRI BHUPESH GUPTA  I hope you 
won't put Rajas there. 

SHRI LOKANATH M1SRA 1    They 
have to function as trustees, but they have no 
final right in the matter. If they, as trustees, 
give them to somebody else, then the 
implications would be serious ... 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) 1   Please wind up. 

SHRl LOKANATH MISRA i Therefore, 
Sir, I demand, vehemently demand, that 
Himachal Pradesh should be given Statehood 
immediately. The injustice that has been done 
already to Himachal Pradesh is great enough. 
Do not perpetuate it. Thank you. 

SHRI    R.  T.     PARTHASARATHY 
(Madras) 1 Mr. Vice-Chairman, Sir, no 
resolution would have given me greater 
pleasure to support than the one that has been 
moved by Mr. Varma, requesting that the 
House may pass a resolution that the Union 
Territory of Himachal Pradesh should be 
made a State of the Indian 

Union and Government should take the 
jiccejsary steps to bring forward suit ible 
legislation to amend the Cons'i'u'.ion f^r the 
purpose. 1 support the Resolution of Mr. 
Varma as, in my view, if there is one Union 
Territory in the whole countrj today which Ins 
a just and rightful claim to attain full-fledged 
Statehood, it is Himachal Pradesh, for it is 
economically viable, geographically strategic 
and politically mature. 

Coming as I do, Mr. Vice-Chairman, from 
the extreme part of South India, /. e. Tamilnad, 
I visualise a picture of India clearly, and the 
consequent political frame in which the various 
States are to be fitted. The basic question to-
day with reference to the demand of Statehood 
for the Union Territories is that the condition 
when they were created, was that when 
development took place in resources as well as 
in administration, full Statehood should be 
conferred   upon   such   Union   Territories. 

That was the impression that I gathered 
clearly as well as vividly when I went throught 
he proceedings of the Constituent Assembly, 
particularly the speeches of Mr. Gopalaswamy 
Ayyanger as well as the great and indomitable 
Sardar Vallabh-bhai Patel. In so many words 
Sardar Valla-bhbhai Patel said that that would 
be the first Union Territory that would obtain 
Statehood in future. I would only read the 
concluding part of the Sardar's statement when 
he says that after this area is sufficient ly 
developed, i.e. the Himachal Pradesh, in its 
resources and administration, it is proposed 
that its constitution should be similar to that of 
any other Province. To-day we willhave to 
examine whether in the various spheres, 
economic, political and others Himachal 
Pradesh could justifiably attain Statehood or 
not. It is bigger in area than four other States, 
Nagaland, Haryana, Punjab and Kerala. It is 22 
thousand square miles in area, a very big area. 
Although it has a population of 3 million people, 
i t can stand comparison with other States. Mr. 
Vice-Chairman, Kerala is only 21 thousand 
square miles in area, Haryana is 17 thousand 
square miles, Punjab is 19 thousand square 
miles and Nagaland is only 4 thousand square 
miles. I would very humbly submit to the 
Government that no case can be better than the 
case of Himachal Pradesh for getting into the 
domain of a full State. I would also invite the 
Government's attention to the Constitution of 
the United States of America where there are 
big States as well as small States. In the United 
States of America 11 States could be numbered 
which will be 
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smaller in extent than the proposed Himachal 
Pradesh. That itself can be advanced as an 
argument to  the Government. 

Sir. my friend, Mr. Varma, placed before the 
House many facts concerning ihe finance of 
the Union Territory of Himachal Pradesh. 1 
wouJ d 1 ike to add only one word by way of 
endorsing his statement, and that ts that if it is 
made a full-fledged State, it wouid considerably 
reduce the fin tncial burden upon the Central 
Government. There will be more direct taxes 
which the State could levy upon the people and 
in return the people would get much more 
benefit from a directly adm inistered popular 
Government, and to that extent I would say 
that HimachalPradeshshould be made a full-
fledged State. 

Sir, considering a very important and 
strategic position that it occupies on the 
northern borders, 1 feel that a full-iledged State 
of Himachal Pradesh could justifiably be created. 
If possible.it should be placed under a retired 
Army General who should act as the Governor 
there. I make this suggestion from the point of 
view of military defence, for it would always be 
better, in a strategic area both in. the north as 
well as in the eastern region, to have an experi-
enced Army General, he may be a retired Army 
General, performing the duties of a Governor. I 
would also invite your kind attention and 
through you the attention of hon. Members to a 
statement of Pandit Jawaharlal Nehru with 
reference to Himachal Pradesh, a statement that 
I happened to read in the Constituent Assembly 
proceedings. Pandit Jawaharlal Nehru had no 
objection to the creation of Himachal Pradesh 
as a full-fledged State but he seemed to object 
to the addition of too many Governors in the 
various Slates which were very small in extent 
and which would be unnecessarily taxing the 
exchequers of the States. I certainly would like 
every Member of this House to accept Mr. 
Nehru's suggestion and in that I would only 
recommend that small States like Himachal 
Pradesh like Haryana, like Punjab, could have 
a common Governor for two States. If only the 
Government could accept this proposition, that 
would considerably lessen the paraphernalia of 
the Raj Bhavan and ihe. consequent 
expenditure    involved in it. 

Sir, I would like to add a word more. I do 
not know how the hon. Members of this House 
would react, but 1 consider this to be a very 
important suggestion, coming as I do from the 
South and speaking about the extreme north. 
Sir, wilh regard to the constitution of the State 
of Himachal Pra- 

desh, I would very respectfully ask the 
Government as to why they should not make a 
Vishal Himachal Pradesh by adding the State of 
Jammu and making it part and parcel of 
Himachal Pradesh. I throw the suggestion and I 
would very much I ike to invite comments 
favourable as well as unfavourable or adverse 
from the hon. Members of this House. The 
State of Jammu and Himachal Pradesh should be 
united under a common banner. You may call it 
Vishal Himachal Pradesh or by any other name 
that you like. But if such a State comes into 
existence, I am very confident that it would 
not only make the northern part of India very 
viable in every respect but it would be the most 
powerful State in the northern region. That 
would to a very large extent ease the position 
and pa\e the way for solving the age-old 
Kashmir problem. I leave it there and I do not 
want to add anything more to that. 

SHRI KRISHAN KANT: Do you refer to 
Jammu or Jammu and Kashmir both? 

SHRI R. T.    PARTHASARATHY: I 
said 'Jammu'. I did not say 'Kashmir'. That is 
very clear. 

(Interruption.) 
Mr. Vice-Chairman, 1 would like to make a 

reference to the general approach with regard 
to the constitution of States. It was very 
unfortunate that we followed a suicidal policy 
in creating, in some parts of India, States based 
on linguistic considerations. The creation of 
linguistic Slates has made the people in those 
areas attach themselves stubbornly to their 
language and to-day we find that linguism in 
all its pregnant forms has attempted to destroy 
nationalism. Here I would very much like to 
invite the attention of the hon. Members of this 
House to one thing. In future if any Union 
Territory is to be converted into a State, we 
should only think of the economic viability of 
that region rather than have any other 
consideration. 1 for one am prepared to wipe 
out the linguistic States from the Indian map 
and create more and more States based on 
economic viability, because our future lies not 
in linguistic divisions, net in regional 
disparities, but in I the totality of Indian 
nationalism and I hope that we shall be able to 
preserve our hard-won Swarajya for every and 
ever. Thank you. 
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THE VICE-CHAIRMAN (SHRI D. 
THENGARI) You must wind up. Mr. Momin. 
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MESSAGE FROM THE LOK SABHA 

THE BORDER SECURITY FORCE BILL, 1968 

SECRETARY : Sir, I have to report to the 
House the following message received from the 
Lok Sabha, signed by the Secretary of the Lok 
Sabha : 

"In accordance with the provisions of Rule 
96 of the Rules of Procedure and Conduct of 
Business in Lok Sabha, I am directed to 
enclose herewith the Border Security Force 
Bill, 1968, as passed by Lok Sabha at its 
sitting held on the 24th July, 1968". 

Sir, Hay the Billon the Table. 

RESOLUTION RE ACCORDING FULL 
STATEHOOD TO THE UNION TER-

RITORY OF HIMACHAL PRADESH— 
contd. 

 

 


